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IN THE HIGH COURT OF JUDICATURE AT PATNA
CRIMINAL APPEAL (DB) No.471 of 2023

Arising Out of PS. Case No.-59 Year-2016 Thana- SIDHWALIYA District- Gopalganj

RAJKISHORE RAM @ RAJKISHOR RAM

...... Appellant/s
Versus
The State of Bihar
...... Respondent/s
Appearance :
For the Appellant/s : Mr.Javed Aslam
For the Respondent/s  : Mr.Usha Kumari 1

CORAM: HONOURABLE MR. JUSTICE BIBEK CHAUDHURI
and
HONOURABLE MR. JUSTICE ANSUL @ ANSHUL RAJ
ORAL ORDER

(Per: HONOURABLE MR. JUSTICE BIBEK CHAUDHURI)

Vide order, dated 17" of December, 2025, the
Division Bench directed the office to send the original
judgement passed by the Trial Court in G.R. No. 2319 of 2016
arising out of Sidhwaliya P.S. Case No. 59 of 2016. However,
from the office notes, it is ascertained that the photo-stat copy of
the Trial Court judgement was sent to the Trial Court for
correction. If there is any defect in the Trial Court Judgement,
the original judgement is required to be corrected and by
sending the xerox copy, no purpose will be served.

2. Therefore, the concerned department is directed to
send the original Trial Court judgment forthwith and must be

within one week from the date of this order for necessary
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correction.

3. The Trial Court is directed to examine the
judgement and rectify any mistake in the nature of clerical or
arithmetical error.

4. However, it 1s noted that in view of Section 362 of
the Cr.P.C., any observation made by the Trial Court or any
finding cannot be altered by this office order.

5. A copy of this order also be sent to the Trial Court

along with the original judgement.

(Bibek Chaudhuri, J)

( Ansul @ Anshul Raj, J)
uttam/-




